
Central Administrative Tribunal
Principal BenchsNeu Delhi

O.A. No.2222/2002

this the day of 22nd of August, 2002

Hon'>bla fir. Kuldip Singh, flBmber(j)

Deuendra Kumar Chauhan,
C/0 Shri H.R.Dogra,
UZ-2 35, B/i-A
Indrapuri,
New Deihi-110012 • ...Applicant
(By Advocates Shri Amit Singh)

Ver sus

1. Indian Council of Agricultural
Research Through
Director General
Indian Council of Agricultural
Research, Krishi Bhauan,
Neu Delhi.

r  2. Project Director
Prog ec t,
Krishi Anusandhan Bhauian II

Pus a Campus,
Neu Delhi.

3. Director

Natiatsnal Bureau of Plant,
Genetic Resources,
Pusa Campus,
Neu Delhi.

4. Scientist Incharge (GHU)
National Agriculturai Technolggy
Project, NBPGR,

^  Pusa Campus,
Neu Delhi ••• Responds! ts

(By Advocate; l^one)

IRD£R(CRAL)

The applicant in 'v this OA uho was appointed temporary

Research Associate in National Facility for Plant Tissue Culture

for Repository, a project under the Respondent Council on 1.1D.97

and uas transferred from T.C. and A.C. Unit. But after that

transfer, respondents decided that the expenditure incurred touards

the salary of the applicant uould be charged upon the National

Agricultural Technology Project and not from the former project

for uhich his services uere engaged earlier. Ch 1 .4.2002, the

applicant?© services uere terminated. Applicant made a representation

on 15.6.2002 and again remiader on 5.7.2002^, jjut the same has

also not been decided.

2. In vieu of the above, I find that this O.A. can be



I

^9^

disposed of at the admission stage itself ui th the direction

to the respondents to decide the representation of the

applicant uithin a period of tuo months from the date of

receipt of a copy of this order. I am informed that the

salary of the applicant for the month of January and

February, 2001 has not been paid. The representation uith

regard to the non-payment of salary for the months of

January and February, 2001 be also decided.

3. O.A. sifaands disposed of uith the above direction^' .
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